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(ii) No. 135 / 89-Customs, dated the 31st 
March, 1989, seeking to fix Nil 
auxiliary duty of customs in respect of 
goods imported for the purposes of off-
shore oil exploration/exploitation 
covered by Notification No. 134 / 89-
Customs, dated the 31st March, 1989 
and also deletes a redundant entry from 
Notification No. 108 / 89-Customs, 
dated ,the lst March, 1989. 

[Placed in Library. See No. I LT-7667 / 
89 for (i) and (ii)] 
THE VICE-CHAIRMAN (SHRI 
SATYA PRAKASH MALAVIYA): 
Now, we adjourn to meet again at 2.30 
P.M. 

The House then adjourned for lunch at 
thirty-two minutes past one of the clock. 

The House reassembled after lunch at 
thirty-three minutes past two of the 
clock The Vice-Chairman (Shri Jagesh 
Desai) in 

the Chair. 

CALLING ATTENTION TO A MATTER 
OF URGENT PUBLIC IMPORTANCE— 

Crisis facing the Jute arid Textile Industries in 
the country and Action Taken by Government 
in this regard 

SHRI SANTOSH BAGRODIA (Ra-
jasthan) : Sir, I beg to call the attention of the 
Minister of Textiles to the crisis facing the 
jute and textile industries in the country and 
the action taken by Government in this 
regard. 

THE MINISTER OF TEXTILES AND 
THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI RAM NIWAS 
MIRDHA); Sir, the Hon'ble Members of the 
House have drawn our attention to the crisis 
facing the jute and textile industries in the 
country. 

One of the basic yardsticks for evaluating 
the general health of the textile sector is the 
trends in the production figures of yarn and 
cloth. The total production of yarn in the 
country increased from 1382 million kgs. in 
1984-85 to 1555 million kgs jn 1987-88. 
Similarly, the production of cloth rose from a 
level of 12014 million meters in 1984-85 to a 
level of 12992 million meteres in 1987-88. It 
will thus be evident that the production of 
yarn and cloth have been steadily increasing. 

On the price front, while the general index 
of wholesale prices registered an increase of 
around 24%  between May 
1985 and February 1989, the index 
number of textile prices increased by 
18% only over the same period. It is 
evident, therefore, that the prices of cloth 
have been contained within reasonable 
levels and, therefore, the main objective 
of Government policy of providing ade 
quate amounts of cloth at reasonable 
prices to meet the needs of a growing 
population have been largely achieved. 

An important parameter for evaluating the 
performance of the textile sector is the 
generation of employment. While the level of 
employment in the mill sector marginally 
declined from a level of 12.53 lakhs in 1986 
to an estimated 11.81 lakhs in 1988, this was 
more than made-up by the increase in 
employment in the decentralised sectors. It is 
estimated that the level of employment in the 
handloom sector increased from 72.76 lakhs 
in 1986 to 84.22 lakhs in 1988. Similarly, the 
employment in the powerloom sector has 
increased from a level of 31.9 lakhs in 
1986 to 55.95 lakhs in 1988. The overall 
position indicates that the total employ 
ment in the textile sector has gone up by 
more than 25% during the last three 
years. 

The performance of the textile sector on 
the export front has been extremely 
satisfactory. The total exports of textiles, 
excluding coir and jute, were of the orders of 
Rs. 3785 crores in 1987-88 as 
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compared to Rs. 1866 crores in 1984-85 -an 
increase of more than 100% during this three 
year period. 

It is nevertheless true that one of the 
serious problems facing the textile sector is 
the phenomenon of increasing sickness and 
closure in the organised mill sector. The 
number of closed mills were reported to be 
140' as on end December, 1988. This 
phenomenon, however, is indicative of a 
structural transformation which is taking 
place in the textile industry as a consequence 
of which the inefficient weaving units in the 
organised sector are unable to compete with 
the weaving units in the decentralised 
powerloom sector. 

The nodal agency set up pursuant to the 
Textile Policy Statement of 1985 to evolve 
rehabilitation packages for potentially viable 
sick mills has so far examinee! 138 sick 
textile mills, of which 51 have been found to 
be viable. The implementation of the textile 
modernisation fund scheme has resulted in the 
sanction of Rs.666 crores till the end of 
December, 1988. The textile workers 
rehabilitation fund scheme introduced under 
the new Policy to provide interim relief to the 
workers rendered unemployed as a conse-
quence of the permanent closure of mills has 
been modified to make it applicable to cases 
where an offical liquidator has been 
appointed. Around Rs. 1.33 crores have been 
paid to around 855 workers of a closed mill in 
Ahmedabad. Other eligible applications are 
under process. 

The production of cotton in the current 
cotton year is estimated to be around 102 lakh 
bales as a consequence of which the position 
regarding cotton supply has been much more 
comfortable than in the preceding years 
during which the production of cotton was 
affected on account of drought. With a view 
to maintaining a restraint on the prices of 
h„nk yarn, Government permitted the imports 
of 1 lakh bales of cotton duty-free for the 
production of hank yarn. The price advantage 
accruing out of the import of such 

cotton has been passed to the handloom 
sector. 

As far as jute industry is concerned, the 
Hon'ble Members are aware, it occupies an 
important role in the national economy 
particularly in the eastern region of our 
country. Four million jute growing farmers 
and around 2.5 lakh industrial workers are 
dependent on the industry for their 
livelihood. On account of emergence of 
synthetic substitutes the industry's fortunes 
Have been fluctuating in recent years and 
Government have intervened in this regard to 
afford necessary protection to jute industry. 

Some of the important steps taken by the 
Government include procurement of raw jute 
at minimum support price by the Jute 
Corporation of India, purchase of B. •Twill 
jute bags under a stable pricing formula by 
DGS&D on behalf of indenting organisations 
and introduction of Internal Market 
Assistance Scheme and External Market 
Assistance Scheme for marketing of the 
diversified jute products within the country 
and abroad. Most importantly Government 
have also issued orders for coir.piusory usage 
ol jute packaging material by certain end user 
sector of a certain percentage of their produc-
tion in terms of the Jute packaging Materials 
(Complsory Use in packing commodities) 
Act, 1987. The package of measures 
announced by the Prime Minister in 
September, 1986 for the long term 
development of the jute economy as a whole 
is under different stages of implementation. 

On this occasion I share the concern of the 
Members regarding the health of the textile 
and jute industries which are traditional and 
occupy a pivotal role in our national 
economy. I would like to assure the House 
through you Mr. Chairman that Government 
are conscious of the problems faced by these 
industries and would take all possible steps 
towards helping them to play their role in the 
national economy. 
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[Shri Santosh Bagrodia]: 

Mr. Vice-Chairman, Sir, thank you for 
giving me this opportunity to draw the 
attention of the Hon. House to the crisis in 
the jute and textile industry in the country 
and to explain about the crisis. The hon. 
Minister has himself said about the jute 
industry. 

Sir, let us first of all understand what is 
this jute industry. This is one of the 
oldest industries in our country. It is 100 
to ISO years old. It is known as the 
Golden Fibre of eastern India, affecting 
the economy of all the North-Eastern 
States ------Bihar, Orissa and. West Ben 
gal. The Minister has rightly said that 4 
million | jute-growing farmers are directly 
involved with this particular fibre of jute, 
and if we. consider five people in a 
family, 20 million people are directly 
involved in it at the jute-growing level 
only. If we come to the production level, 
Sir, I am not going into the controversy 
whether it is 2.5 lakhs or 3 lakhs, but I 
consider that 2.5 lakh industrial workers 
are directly employed in the industry. If 
you multiply it by 5, then 1.25 million 
people are involved in this. Indirectly, 
another 4.5 lakh people having ancilliary 
industries or suppliers or traders or trans 
porters, etc. are involved in it. Thus, the 
total involvement of the population in the 
Eastern zone goes beyond 10 million 
people. It is not a small matter. But, I 
think, in spite of best intentions, our 
Government is not able to take the steps 
which are required and then monitor 
them. 

Sir, before coming to the specific steps, 
I want to mention here that we have 
created a very large additional capacity 
by sanctioning production of synthetics. 
As a result of a very large number of 
synthetic units allowed by the Govern 
ment, if they are run to their full capaci 
ty, they, can wipe out the entire jute 
industry, and it is a constant threat to the 
viability of the jute industry. The 
phenomenon has resulted in the sickness 
of both the industries --------jute and synthe 
tics.   It  is  apparent  from  this  fact  thai 

something is basically wrong in our planning 
by way of putting up this alternate industry 
based on imporfed*raw materials which is 
presently being estimated around Rs.200 
crores per year. This new addition is also a 
constant threat to the traditional jute industry 
which gives the exchequer a sum of over Rs. 
150 crores per year... in the shape of various 
taxes and brings in around Rs. 300 crores in 
foreign exchange. Jute industry is basically a 
labour-oriented one, presently employing 
around 2.5 lakh workmen who are being 
affected because of the sickness in the jute 
industry, which is because of various reasons 
including synthetics. 

Presently, the industry is producing around 
10-11 lakh tonnes per year. As far as 
consumption of jute goods within the country 
is concerned, we are having a growth of 5 per 
cent in consumption every year, but it is 
expected that this growth will only continue 
for another one or two years. But because of 
the present slackness in demand and supply 
and because of the additional capacity 
installed for the synthetic units, it may be 
difficult to overcome the situation. 

Coining to the export market, the export 
market has been shrinking considerably. In 
the last 10-12 years, our exports have come 
down from about 6 lakh tonnes per year to 
2.5 lakh tonnes per year. Out of this 2.5 lakh 
tonnes also, the main buyer is our friend, 
USSR, who takes more than 70 per cent of 
the goods. Therefore, we are to depend either 
on better export performance or more on the 
domestic market and other requirements. 

The Union Minister of State for Textiles, at 
one of the annual general meeting of the 
UMA stated that the export strategy for jute 
goods to be formulated by the Jute 
Manufactures. Development Council will give 
due importance to the development of new 
markets. It is not that attempts have not been 
made so far to promote the export of sacking 
in West 



 

Asia and Africa. As a result of certain inherent 
shortcomings in the consortium approach, it has 
not been possible for the industry to bag many 
international tenders for jute bags emanating from 
West Asia and Africa. Jute mills being deep in the 
red have not shown much interest in participating in 
global tenders since they have to share the loss 
with JMDC, which operates the export marketing 
scheme. Official circles now believe that the con-
sortium approach will not have much of a future 
unless the industry is relieved of the burden of 
paying a portion of the difference between 
domestic and export prices. Bangladesh has a 
predominant presence in West Asia and Africa. If 
the jute industry has to make a breakthrough in 
these areas, it has to streamline its marketing 
strategies. 

I would request the hon. Minister to please 
clarify the situation of the Government in this 
behalf. 

On the wage structure and productivity in the 
jute industry, I would like to mention that the 
general productivity in the jute mills compared 
to international standards is very low. It is 
important to note that in China the required 
mandays per tonne of production is around" 
30 against 55 on an average prevailing in the 
jute industry, varying from a good-run mill of 
48 to weaker mill of 60, depending upon the 
product mix. It is therefore essential to increase 
the productivity per labour and this is only 
possible provided the present wage structure is 
changed suitably and rationalisation is allowed 
by the concerned Governments and coopera-
tion extended by the trade unions. In the past, 
various efforts and schemes were made to link 
the wages with productivity. Presently the jute 
industry'is paying approximately 85 per cent of 
the wages as direct wages and only 15 per 
cent is linked with productivity. Therefore, the 
incentive of the workers to increase the 
productivity is minimum. In case we can 
restructure this wage system by way of at least 
75 per cent of wages linked with 

productivity, it is apparent that the productivity in 
units will shoot up considerably as it will provide 
motivation to the workmen. 

About power situation, the entire industry is 
basically concentrated in West Bengal and the 
power situation in West Bengal is not good. I 
would take tbis opportunity to draw the attention of 
the Government to the fact that West Bengal is 
extremenly poor in the matter of power because of 
various problems, problems of bad maintenance 
etc., and as a result the industry has to put up its own 
generating sets, which involves a \ery large capital 
expenditure and high cost of generation to the 
tune of 65 per cent more compared to purchased 
power. As a result, during the last 3-4 years, many 
jute mills have gone sick. In fact, in the entire 
industry, there are about 10 or 15 jute mills 
which are running well; otherwise most of the 
jute mills have gone sick either in West Bengal 
or Orissa or Bihar. There was a hue and cry 
against the reopening of some because the big 
mills would not like that the mills which are 
lying closed should reopen, because it would 
not suit their economy, it would not suit their 
personal interests. These mills, becasue they 
have been reopened, have been able to absorb 
approximately 25,000 workers and they are 
also contributing to the nation by way of 
production and revenue. The wage structure in 
most of the mills are of the nature of deferred 
wages with some exception of lower wages. 
The senior stalwarts of UMA, the present 
association representing hardly 40 per cent of 
the industry, are criticising these mills as 
adopting an anti-labour practice. In this 
connection, I would like to refer to what has 
been said by an hon. Member of this House, 
who is not present now-Shri Gurudas Das 
Gupta. Recently, in Calcutta, he made a 
statement. He said that these sick mills were 
being taken over by new speculators. But I 
would like to tell him that whether they are 
speculators . But I would like to tell him that 
whether they are speculators or 
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[Shri Santosh Bagrodia] whoever tfiey are, 
they are only helping the poor workers by 
takings over these mills. They are giving 
employment to a number of workers who 
have been unemployed because these mills 
have remained closed for five to twelve years. 
In fact, workers were dying. They have been 
helped. If our own Members start criticising 
this, I can only say that they have been briefed 
wrongly by some vested interests. 

It is a fact that many of the units are not 
maintaining a proper ratio between the 
permanent workmen, special badlee and 
badlees as agreed upon during 1976 
settlement. By way of keeping a much lower 
percentage of permanent workforce, they are 
employing more casual workers. This has to 
be stopped. Even the Government-run units 
like the one in Konark in Orissa or the one in 
Tripura are paying wages much lower than the 
jute wage agreement. 

I would like to point out about the LIMA 
mills which are claiming to be very efficient 
and which criticise that the new mills are not 
working effeciently or that they are 
speculators. The list of UMA mills was given 
in reply to Unstarred Question No. 1153 in 
this House on 3rd March only. This was in 
reply to a question by Mr. Gurudas Das Gupta 
himself. According to this, 24 jute mills have 
not deposited even provident fund. The 
highest amount which has not been deposited 
is Rs. 670 lakhs. It varies from Rs. 100 lakhs 
to about Rs. 700 lakhs. But the new mills after 
they took over the sick mills are not only 
paying the current provident fund in full but 
they are also paying the arrears of provident 
fund in instalments. 

The Government is always talking of 
modernisation. I am not for that. Let us 
understand what this jute industry is. 
Basically, the industry was started for 
packaging purposes, to make available 
cheapest packaging material in the coun- 

try. That is how this industry was started. Its 
production is in bulk. Suddenly we have 
started saying that there should be better 
product-mix, that we should produce the type 
of cloth which are worn by the followers of Jai 
Gurudev or that we should produce cloth for 
furnishing purposes. I would like to make it 
clear that it is not impossible. I am not saying 
that we should not do it. But this is not going 
to change the economy of this industry at all. 
This industry has got to be geared to the needs 
of packaging only. Then only the bulk 
production which is of the order of 11 or 12 
million tonnes, as I mentioned, can be 
consumed. If we say that> we should produce 
cloth for furnishing purposes, I do not think 
our country can accept that much quantity. If 
we want to have modernisation, there has gnt 
to be rationalisation of work force. Are we 
ready for that? In fact, this industry has not 
been viable for quite some time. We talk of 
modernisation. But new machines are not 
available. There is not much R & D done by 
the machinery manufacturers because there is 
no power for that. 

A study was made for the equipments 
required for modernisation under the Prime 
Minister's JMS Fund. A Committee was 
formed by the Jute Commissioner to 
recommend the following. The 
recommendations were: 

(a) List of machines and its possible 
numbers required for modesrnisation; 

(b) What is not available of these 
equipments within the country and has to be 
imported. 

(c) Pay back data of such imported 
equipment at various import duty levels; 

(d) No import duty reduction would be on 
such equipments which during the period of 
this scheme, i. e. 3 years, will not be 
available within the country. 

At various forums the Government has 
accepted the circular weaving technology 
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and it has been tested both in terms of 
economic viability and product acceptance. 
The Indian machines have proved to be good, 
if not better than imported machines and yet 
the Government is promoting imported 
machinery by not charging any import duty, 
whereas on the other hand the Government is 
retarding the use of Indian technology by way 
of charging excise duty and other taxes on 
the indigenous machines. Duty free import of 
machinery should only be allowed for the 
plant and machinery which are not being 
made in India. 

V Sir, circular weaving technology is relevant 
in terms of mixed weaving only, i. e. jute 
yarn woven together with synthetics. In this 
connection, I would like to mention a 
statement by our hon. Minister given as 
recently as 17th March probably. I am sorry, 
it is actually the Textile Secretary who made 
this statement. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): Another three minutes will be all 
right. 

SHRI SANTOSH BAGRODIA: Sir, it is a 
very vast subject. I have just started. It has 
taken me long time to convince you... 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): I know, that is why more time has 
been given to you. 

SHRI SANTOSH BAGRODIA: So, Sir, 
this was clarified by the Secretary to the 
Textile Ministry at the two-day seminar on 
non-traditional jute products which ended on 
last Saturday probably. He said that the 
Government has not yet taken a final decision 
on the mixed weaving i.e. jute yarn woven 
together with synthetics. Sir, this kind of 
statement in public is creating more confusion 
than helping. I suggest that we avoid making 
confusion. If it is not yet decided, we can keep 
it pending. If it is pending, it is pending. 
Everybody knows till it is decided, it is 
pending. We, the people on 

the road, thought that Government is 
encouraging it. But on the other hand there is 
a'statement from the Secretary (Textiles), "No, 
we have not yet decided on this." This is 
creating a lot of confusion. 

Now I come to the package, which is a very 
important thing. The Prime Minister had been 
very kind to give a package for it in 1986. 
Everybody in the Ministry or in the Industry 
has talked about it. But what is this package 
and what is the fate of this package? The jute 
industry provides large employment and we 
find that the package is basically to help start 
the process of reviving the jute industry. 
Further continued support is required to 
rehabilitate the industry. The major constraint 
towards use of jute bags is comparatively higher 
cost for jute bags. As on date, the sale price of 
jute bag is Rs. 6 per bag for cement and Rs. 8 
per bag for fertiliser delivered to the consumer. 
The comparative prices of synthetic bags are 
Rs. 4.50 and Rs. 7 respectively. 

The ju e industry is unable to reduce the 
price of jute bags as 40% of the sale price is the 
cost of raw jute and another 40% is the cost of 
wages. 

Another 17% is in terms of excise duty and 
taxes. That means, there is a margin of only 
3% which the mill-owners can claim. 

Jute industry is constantly pleading for 
rationalisation of tax structure in order to make 
the price vis-a-vis' synthetic bags more 
competitive. 

3.00 P.M. 
Measures have been announced under the 

Prime Minister's plan. A special fund of Rs. 
100 crores was made available for all 
operational aspects, right from growing raw 
jute to improving the quality of the product. 
And a fund of Rs. 150 crores was for 
modernisation of the jute industry Customs duty 
would be exempted on selected capital goods. A 
Special Committee    was    constituted    by    
the 
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[Shri Sanfc*h Bagrodia] 

Central Government to identify the enduse areas 
where mandatory use of jute products as packing 
materials should be prescribed. Now let us see 
what has happened to these Rs. 100 crores. 

Tbis amount of Rs. 100 crores was further 
divided into: Jute Agricultural Development 
Programme—Rs. 25 crores; Assistance to JCI and 
its cooperative procurement agencies—Rs. 10 
crores; Product diversification and R&D support—
Rs. 10 crores; Schemes for the benefit of workers 
in the Jute Industry-—Labour Rehabilitation—
Rs. 10 crores; Labour Rationalisation Scheme 
linked to Modernization—Rs. 22.50 crores; Part 
payment of outstanding dues—Rs. 16 crores; 
Training and Bank Finance Scheme for the 
surplus workers of Jute Industry—Rs. 5 crores. 

Let us go into the details and see what actually 
has happened in spite of these good intentions. 
Have we been able to make use of these Rs. 
150 crores? The total number which made 
applications was 27 mills for Rs. 135 crores. 
Decision was taken only on 12 applications and, 
out of the 12 applications, only six have been 
sanctioned and three have been rejected. 
Rather, three have actually with- drawn the 
applications. Of the six applicants-, disbursement 
has taken place only in the case of two in two and 
a half years. If this is how the scheme is going 
to be implemented, I am sure a time will come 
when the scheme will be of no use to the 
industry. 

Sir, similarly, on the mandatory use the 
Committee decided that some, of the items in 
the country like food, cement and fertilizers 
should compulsorily use either 100 per cent or a 
particular percentage. Now, food is all right; it is 
being packed in jute goods. Fertilizer is also 
reasonably good this year, after all the High 
Court and Supreme Court fight. But in the case 
of cement, in spite of the law being there, it is not 
being monitored properly or it is not being 
implemented 

by the cement industry. I do not know what the 
Government can do about it. I think the 
Government has got to make the penalties more 
stringent and then only, probably, this law will 
be implemented. I know, our Textiles Minister is 
very kind—he is trying his best. But it comes 
under another Ministry. So, we have no way out 
except to appeal to the Textiles Minister only and 
it is for him to insist on or force, either through 
the Cabinet or directlty, the Industry Ministry. Sir, 
I have some recommendations to make on this 
subject. 

Special Fund of Rs. 100 crores: In the view of 
the Association, the allocation of Rs. 100 crores 
into four segments and sub-segments as detailed 
above may not serve the purpose for which it 
was announced. Certain redeployments would be 
necessary in order to utilize these funds with 
long-term benefits to the jute economy. The 
Association has carefully considered the above and 
has suggested schemes and measures on the above 
lines in a letter dated lst February, 1988, 
addressed to the honourable Minister. 

Rs. 150-crore modernization fund: The 
modernization scheme has been well prepared and 
genuine efforts are being made by the concerned 
organizations like the Textile Ministry, etc. The 
major impediments towards modernization are: 

(a) The issue of redeployment and 
reorgnization of the labour force necessary for 
deriving economy out of modernization. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): Mr. Bagrodia, now you ask the 
Government what you expect from the 
Government, please. You come to that now. 

SHRI SANTOSH BAGRODIA: Okay, Sir. 
I am coming very fast. 

(ii)  The  non-availability  of suitable 
modern machines for modernization. 
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THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): Mr. Bagrodia, normally not more 
than ten minutes are given. You have already 
exceeded that. 

SHRI SANTOSH BAGRODIA: Sir, I am 
trying to skip many things—I am trying to 
jump. 

Sir, I have already explained that the jute 
crop is very short and jute production depends 
on various factors. Government should be 
very careful about its jute policy. The JCI is 
not releasing jute as and when it is required. 
This year the prices have gone skyrocketing 
in the sense that they are 25 per cent higher 
now. Why not give jute more freely? Of 
course, payment comes in the way. I am 
including finance here, just to expedite the 
matter. No financial institutions or banks are 
willing to finance this industry any more. 
How do you expect this sick-industry to get 
finance? We say, it is a good policy that the 
JCI is willing to give the material, but there is 
no finance. They say, "We are helpless". The 
bankers say, "We would not like to finance, 
give any finance to the jute industry at all". 

Sir, you must do something about it so that 
finance does not come in the way as far as the 
jute industry is concerned. 

Now I will like to quote only a few things. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): No. You tell the Government what 
it should do. You demand from the 
Government what you want. 

SHRI SANTOSH BAGRODIA: O.K. 
All  right.   I  have   demanded   about   fi-
nance . 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI). Help me. 

SHRI SANTOSH BAGORDIA: O.K. I 
will help you. Don't worry. I am ticking 
away all of them. 

All right, Sir, I am coming to end very fast 
now. Only one point which I wanted to make 
was about labourers. Our labourers are 
carrying 135 kg. bags against the 
recommended ILO standard of only 55 kg. 
Dock labour is also going up to 100 kg. Even 
labourers in Pakistan and Bangladsh are 
handling 90kg. bags. Ours in the only 
country in which we are going up to 135 kg. 
If the Government can make a regulation that 
no bag should be more than 50 kg. which is 
the international standard, then, it will be 
very humane to the labourers. Otherwise, 
labourers' backbones are completely 
damaged because of this heavy carriage. This 
should be done, particularly when we are 
talking about the 21st century. 

The last point, Sir. Whenever a mill 
becomes sick, the mill is told, "All right. You 
have become sick. So, you do not have now 
to pay to the workers. You do not have to pay 
to the suppliers. You do not have to pay to 
the Government. All the back debts, all the 
old debtors are useless. Now you start 
afresh." The-result is, the poor suppliers, the 
poor worKers suffer the most. Let us see why 
the jute mills or any other industry for that 
matter goes sick. An important reason for 
sickness is... 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): You dont go into the reasons. Tell 
the remedy, if you want. 

SHRI SANTOSH BAGRODIA: O.K. If 
there is sickness in the jute industry, I would 
request the hon. Minister to i»n-sider at the 
time of giving moratorium that even 
suppliers should be considered more 
sympathetically. 

Now, coming to cotton which my other 
friends will take up more seriously, last year 
we had a big problem in the cotton 
production because cotton was in short 
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supply. But this year, as the Minister has 
rightly said, we are in a much better position. 
I only want to point out to our hon. Minister 
that export market, is available for cotton 
yarn in a big way. In case we really make 
genuine efforts, our export performance can 
improve fantastically in cotton yarn. 

Well, Mr. Vice-Chairman, in spite of your 
promising me much longer time... 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): I promised only 12 minutes because 
you have made efforts to see that this is 
admitted. 

SHRI SANTOSH BAGRODIA: Thank 
you very much, Sir. I know, you have gone 
beyond your limits. But still I have many 
points. I am sure my other colleagues will 
cover those points. The Minister knows most 
of the points. 

Only one point I want to make. The hon. 
Minister has to decide whether he wants the 
jute industry or not. If you want the jute 
industry, please go out to help it. 

Thank you very much. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI) : Shri Chitta Basu. 

DR. G. VIJAYA MOHAN REDDY 
(Andhra Pradesh) : Equal time, Sir, for the 
labour also. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): He has also spoken in favour of 
labourers. 

SHRI CHITTA BASU (West Bengal): As a 
matter of fact, the House had the privilege of 
listening to the interests of the jute industry 
for forty minutes. So, the workers and 
growers involved in the jute industry should 
also get equal time. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): I shall give you ten minutes. I am 
sympathetic to the labour also. 

SHRI CHITTA BASU: Sir, I have got an 
impression that the idea in the Government of 
India has increasingly been crystallised that 
the jute industry is no longer a necessity in 
the modern age. It is to be phased out. I 
would say that this argument is not a correct 
one. It is rather prejudicial to the cause of 
modernisation of the country as a whole. I do 
not want to use harsh words in this regard, but 
I would say that such an idea is very injurious 
to the national interests. In order to 
substantiate my view, I want you to 
understand certain prospects of the jute 
industry as such. There is scope for it in the 
internal market. In 1965-66, the internal 
market for the jute goods was 4.48 lakh 
tonnes. I have got figures fqr 1984-85 which 
show that it has risen to 10.34 lakh tonnes. 
That means during these few years, the 
demand in the internal market for jute goods 
has almost doubled. As a matter of fact this 
demand itself is on the increase. So far as the 
export front is concerned, in 1985-86 its 
export was 2.42 lakh tonnes. In 1987-88 it 
crossed to 3.6 lakh tonnes. Therefore, if 
anybody says that the prospects of the jute 
industry are bleak, I would say he is wrong. I 
am not going to share that, view. The 
prospect of expansion of the demand for it in 
the international market is 5.5 per cent 
annually and the growth rate of export can be 
visualised as 4.5 percent. This evaluation was 
made by the Government of West Bengal in a 
memorandum given to the Government of 
India. You would be very glad to know that 
the Seventh Plan target for the manufacture of 
jute goods is 17.5 lakh metric tonnes. 
Therefore, the Seventh Plan had visualised a 
speedier and wider growth of jute industry. 
The Government, according to me, had the 
idea that future of the jute industry is bleak. 
Therefore, it should be allowed to die a 
natural death. And if it does not  have a 
natural death,  then it 
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should be forced to die with some other 
measures. I strongly oppose this idea. 

The greatest danger to the traditional jute 
industry is from the multi-national 
corporations. 

I would now refer to only one fact given by 
the Indian Jute Industries Research Association 
(IJIRA). There was a comparative study made 
by it in the matter of benefits given by jute bags 
and synthetic bags. The tests were conducted 
on fifteen counts. I will not discuss all the items 
of the test, but the final analysis was that out 
of the fifteen counts in regard to the 
comparative qualities of jute bags versus 
synthetic bags, eleven were in favour of jute 
bags and another two tests marginally 
favoured synthetic bags and only two tests 
generally favoured synthetic bags. That is over-
whelming. Support was given for the better 
qualities of the jute bags for the purposes of 
package. Sir, this I say from the report of the 
IJIRA, Indian Jute Industries Research 
Association, placed in the international 
seminar. That is my source of information. 

Sir, I have got another chart to show the 
relative benefits of the synthetic industry and 
jute industry. I have made it in the form of a 
catalogue. So far as employment of workers is 
concerned, it is 2.5 lakhs in the jute industry 
and in the synthetic industry it is 25,000. So 
far as jute growers number is concerned it is 4 
crores and so far as synthetic growers is 
concerned, it is a big zero. So far as the income 
of the workers is concerned, it is Rs. 300 
crores per year and so far as synthetic workers 
are concerned, it is Rs. 20 crores per year. So 
far as foreign exchange earning is concerned 
it is Rs. 300 crores for the jute industry and so 
far as synthetic industry is concerned, again it 
is a big rasgulla, a big zero. They do not earn 
anything by way of foreign exchange. . 
.(Interruptions). . .Anyway a big zero. The 
foreign exchange expendi* 

ture so far as jute industry is concerned, it is 
nil. It is nothing and so far as synthetic 
industry is concerned, it is Rs. 85 crores. So 
far as the main character of the jute industry is 
concerned, it is partly •agricultural and partly 
industrial. As regards the synthetic industry is 
concerned, it is only controlled by the big 
business people. It is only controlled by the 
multinational corporations. It is nothing but 
another window for the invasion of our 
economy by the multi-national corporations. 
Therefore, Sir, this House is the national forum 
and I think the highest forum. I leave two 
options for this forum. Is this forum for the 
multi-national corporations? Is this forum for 
the killing or slaughtering of an industry 
which was of a traditional character or this 
forum is for the growers, for the workers and 
for the national interests? This is the question I 
pose to the House, through you, Sir. 
Therefore, Sir, if we have to think in terms of 
reviving this industry, the first thing is to resist 
the invasion of the synthetics in this industry. 

Now, much has been said about mod-
ernisation. I am thankful to Mr. Bagrodia. 
But I am sorry to' remind him that he was 
representing nothing but the jute mill-owners 
in our State. I am not accusing him. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): He talked about the labourers also. 

SHRI CHITTA BASU: I am coming to 
that. So far as modernisation is concerned, our 
Prime Minister's package was there. 

That means that has been raised in 1987 on 
the eve of the elections in West Bengal. Now 
according to the Government of India's 
information given by Mr. Mirdha figures do not 
tell this—let them settle among themselves 
that of the Rs. 150 crores for modernisation 
plan only 9 industrial units have taken 
advantage of 
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that fund and the total amount so far drawn 
from that fund is only Rs. 38.52 crores. But 
there is a great danger relating to the package 
deal itself as a result of modernisation and 
that is the retrenchment of the workers. All 
the jute mill onwers say that we can accept 
this modernisation plan if a person like me, a 
trade unionist like me or some of the workers 
agree to the proposal that 50 per cent of the 
workers are to be discharged and sent out of 
employment. Sir, we welcome modernisation, 
but we cannot tolerate the tears of the 
workers. We cannot invite their tears. If there 
is modernisation without tears, we welcome 
it, but I reject modernisation which invites 
tears. Mahatma Gandhi was there to wipe out 
the tears of the millions. So, if you allow tears 
to.flow in the name of modernisation, I think 
every honest man, every patriotic man, should 
oppose this package. Therefore, .the 
modernisation scheme, as propounded by the 
Government, wants that there should be at 
least 50 per cent reduction of the jute workers 
in the country which is not acceptable. Sir, so 
far as the jute mill-onwers are concerned, 
they have cheated the Government, they have 
cheated the Provident Fund Commissioner. 
They have cheated so many people. If you 
want me to tell something, I can tell, but I do 
not want to go into that now. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): You talk about labour only. 

SHRI CHITTA BASU: Even the labourers 
came to an agreement for the reduction of 
wages depriving themselves of the bonus 
benefit. Yet the jute millowners do not run 
the factories. They want to have mort profit. 
Sir, the jute mills have gone sick. Can 
anybody say that Bajoria family has gone 
sick, Jhun-jhuna family has gone sick? There 
are six or seven families in West Bengal who 
control the entire jute mills, right from 

raw jute to export. They have not become 
poorer. They have not lost their houses. There 
has been no reduction of wealth. Their black 
money has increased and the Government 
who are being deprived of their legitmate 
taxes remain silent. 

When I, on behalf of the workers, raise my 
voice as the voice of those half-naked people 
with less wages and increased work load, you 
do not listen to the sufferings of the workers 
the unemployed, but you are coming here and 
saying that we want more relxation of tax, we 
want more concessions. I think, the nation 
cannot tolerate this kind of a situation. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): Please conclude now. 

SHRI CHITTA BASU: Sir, I am an equal 
partner. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): He took 30 minutes and I have 
given you 13 minutes. 

SHRI CHITTA BASU: Anyway, I do not 
quarrel on it. I never quarrel on the question 
of time. I will complete within two or three 
minutes. I shall not take more than five 
minutes. While labour has been theme with 
me, I have not expresed my grudge against 
anybody who sits there. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): You have spoken too much on jute 
in the past. You restrict yourself now. 

SHRI CHITTA BASU: I have spoken. But 
my misery has not been reduced, only it has 
been increased. As regards Jute Packaging 
Material (Compulsory Uses) Act, it is good. I 
welcome it. This has helped to expand 
internal market. But what I want to say is that 
it must be 
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implemented. So far as sugar and foodgrains are 
concerned, 100 per cent, cement 75 per cent. 
But it is not being implemented. Fertilizer, 50 
per cent. Why not cent per cent in these cases 
also? why do you allow the entry of synthetics 
into this? My earnest request to the hon. 
Minister is to see that there should be 
compulsory use of the jute packages in all the 
industries. 

Sir, I am leaving out some points. Now, so 
far as remunerative price is concerned, this 
year also it has been announced by the Ministry 
of Agriculture for raw jute for the ensuing 
season. Again, I say, that price is inadequate 
and not fair, not to speak of being remunerative. 
I have got no time to explain why it is not 
remunerative. But I want that there should be a 
remunerative price and the quantum should not 
be less than Rs. 600/- per quintal of West 
Bengal, Assam and other varities of 
production. 

Coming to the last point, last year, the 
Government had chosen to withdraw the 
statutory basis of jute price, minimum support 
price of jute. I was in correspondence with him. 
He assured me that whatever might be the 
statutory basis, the JCI is committed to 
purchase all the available raw jute in the market. 
It is an assurance. But assurance is not law. The 
statutory basis which we had earlier has been 
withdrawn. I hope, after the experience of one 
year, the Government should review the position 
and restore the statutory basis of the minimum 
support price. 

So far as purchasing centres are concerned, 
all over the country, the JCI centres number 
197 only and cooperatives are 345 in number. 
This cannot procure more than 10 per cent of 
the total jute production. Industrialists say that 
one of the major factors is the fluctuation of the 
price of raw jute. Yes. That might be. But in 
order to avoid the fluctuation and bring about 
stabilisation in jute prices, the only mechanism 
under the present system is to procure about 30 

per cent of the raw jute by the JCI. There is 
another snag. The JCI people tell me, "Why 
should we procure more? Why should we 
purchase more? The nationalised units, taken 
over units of the Government in the jute 
industry, do not purchase raw jute from us 
(the JCI)". That is so in the case of cotton 
too. Sir, more or less, the problems of jute 
and cotton industries are similar. By the 
cotton policy, it is the growers who have been 
exploited, it is the workers who are being 
exploited, it is the synthetic walas who are 
reaping mountains of profits. Therefore, at this 
stage, I would implore upon the Government 
of India that jute and textile are the two 
most important wings of our traditional 
industry. Do not chase after modernisation 
and do not bring the millions of our jute 
growers, jute workers, weavers and growers 
of cotton at the altar of the synthetic moder-
nisation, at the altar, at the feet, at the base 
of the multinationals. Thank you. 
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Acceptance of the recommendations made by 

the task force. 

Formation of the Powerloom Corporation at 
national level. 

Encouragement to export of powerloom cloth 
by setting up export house exclusively for the 
powerloom sector. 

To form yarn bank. 

Restriction on issue of new registration cer-
tificates. 

Encouragement to form powerloom 
cooperatives by Government participation in equity 
by NCDC. 

Review of reservation policy. 

Reservation of some power for powerloom sector 
as mentioned in 14th Estimates Committee Report 
of Parliament. 

Issue of handicaps. 

Responsibility of production of Janata cloth to 
powerloom sector. 
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SHRI KAMAL MORARKA (Rajasthan): 
Sir, at the outset. I wish to state that I will 
confine myself to the textile industry because 
the time would be short. The sickness in the 
textile industry is very well known. That 
textile industry has been the mother industry 
in India in more ways than one and providing 
the largest employment in this country since 
ages is also well known. Yet, the Minister's 
not begins by saying that the production of 
yarn has gone up, the production of cloth has 
gone up, this is one of the yardsticks for 
evaluating the health of 



 

the textile industry. I do not agree. In an 
industry which has a measure of control by 
the Government, the yardstick will have to be 
how the majority of the units are functioning. 
The production can go up by some units 
doing well and a large number of units 
closing down. In my opinion, the main reason 
why the textile industry has come into bad 
days is that the technology has changed very 
fast, and we have not been able to absorb the 
technology, whether it is the private sector or, 
after taking-over, the NTC. The story is the 
same. For instance, it is now 10 or 15 years 
since it is obvious that the weaving sector 
cannot be viable in an organised mill. But it 
is only in the last three years that this fact has 
been a sort of recognised. But the figures 
given by the Minister—before I come to my 
suggested remedies, I come to this because 
there is no use of just criticising—are that the 
level of employment in the mill sector has 
marginally declined from the level of 12.S3 
lakhs to 11.81 lakhs which means 72,000 
workers even by the Minister's own figures. 
Sir, in a country like India, when the statistics 
show that during the whole year out of three 
crores of people listed in employment 
exchanges we have been able to give 
employment to only 21,000 people, and if we 
ourselves say that 72,000 workers have gone 
out of employment only in one industry, Sir, 
it is not a marginal decline, it is a very 
serious matter. The note further says that 
these figures have increased in handloom and 
powerloom sector. Sir, there must be 
something wrong. This shows an increase of 
employment of 33 lakhs in three years. Sir, I 
submit that this is absolutely wrong.  It 
cannot be. 

SHRI MOTURU HANUMANTHA RAO 
(Andhra Pradesh): It is not employment but 
unemployment. 

SHRI KAMAL MORARKA: What has 
happened is that a lot of handlooms and 
powerlooms must have now come on record.  
It must have happened because 

these are decentralised sectors. A large 
number of handlooms are running and the 
Government have ho record of them. 
Powerlooms are now taken out of controls. 
So, these must have come on record to show 
33 lakhs of people. But, new employment has 
not been generated to 33 lakhs of people. It is 
a massive generation employment and the 
country would have been a different place to 
live in. 

Now, coming to the crux of the problem, 
being saddled with this, what do we do? 
Now, approaching this purely from a 
management point of view—it is a man-
agement problem—what are our strong 
points in the textile industry? Has it first of 
all become out of date? Can cloth or yarn still 
sell? The answer is yes because the entire 
western world, the developed world is going 
in for natural fibre. They want cotton, they 
want silk, they want wool. And they have got 
a lot of money. What do we have? We have 
cotton, we have jute. In fact, out problem is 
that our growers are suffering because we 
cannot give them a fair price. Now look at the 
paradox. There is a western world with a lot 
of money which is prepared to give us the 
money. Here we have got a problem of 
growers who are growing cotton and jute, 
who are growing these natural fibres. And yet 
we are not able to match both these ends. 
Why? It is because our technology of 
conversion is out of date. Our whole mode of 
management is absolutely obsolete. The 
whole system is becoming slowly and slowly 
top heavy, full of corruption and full of 
leakages. What is our solution? Now, 
according to the Government's own figures, 
they set up a nodal agency and in three years 
this nodal agency has said that out of 138 
sick mills, 51 are viable in three years. I may 
humbly submit that three years is a long time 
in the life of an ordinary worker. In three 
years, we should have finished this prpblem, 
we should be able to put the viable units on 
stream and close the units which are not 
viable. When I said close the units I mean it 
very seriously, and not 

111 Calling Attention to [RAJYA SABHA] a matter of urgent 112 
Public importance 



113 Calling Attention to [31 MARCH 1989] a matter of urgent 114 
Public importance 

a single worker need to be thrown out of 
employment. You may ask me: How? It is 
very, very simple. If a weaving section of a 
mill has to be closed and it it contains a 
thousand workers, I submit, you please 
expand the spinning section and absorb the 
entire thousand workers. Now private sector 
may not be able to do it. They may say that 
they have no money. But the NTC can do it. 
Govem-ment has the money. Again we come 
out with the resource crunch. Textile machinery 
is being manufactured in this country; textile 
machinery units have also come up with their 
problems. Now, we are giving Rs. 200 crores 
to the NTC for their cash losses. Yesterday, I 
mentioned this while speaking on the 
Appropriation Bill and I said that Rs. 60 
crores were being given as cash loss. Mr. 
Gadhvi gave an answer that these mills have 
been made sick by the private sector and we 
have taken it up. I do not understand the 
relevance of it. Was he trying to justify that 
sickness has to continue? Was he justifying 
that money will be permanently paid? I do not 
agree. Government has taken over these sick 
units with the express objective of making them 
viable, of protecting the employment of the 
workers, and in the long run, restoring them 
to health. I fail to understand if the 
technology is available if the money is still 
there, if raw material is still available, what 
else can make a unit viable! An industry does 
not need more than this. I can understand an 
individual entrepreneur having a problem; he 
may not have the money; he may not have the 
management skills. But Government cannot 
take that stand. We have the management 
sjcills; we have the money; we have got all the 
control mechanism which we can change to 
suit the national pattern, and yet we have 
hundred odd mills languishing. This is an 
unacceptable situation. 

Last year also, we had a calling attention 
motion on the NTC and Mirdhaji agreed that 
it is not doing well, and even after one year, we 
find cash losses are continuing. Taking another 
point of view, 

there are some units in the country which are 
healthy. Why are they healthy and why NTC 
mills are losing in the same market 
environment? 

I want to place certain solutions to this. One 
of the solutions is, the moment we take up a 
private mill, whether in Bombay, or the 
Khandesh Spinning Mill which is still lying 
closed and Maharashtra Government is writing 
to the Centre everyday, we must make it clear 
that the assets belong to the mill. Take 
Bombay for instance. There are 13 mills 
which were taken over by the Government in 
1985 on the eve of Congress Centenary. I read 
in the papers that it was done to protect the 
employment. Still, at least 50,000 workers of 
these mills are still not getting the job and I 
think majority of them have been told that they 
cannot be taken back. I do not understand this. 
If the whole purpose of taking over is to 
protect employment, the first thing you must 
do is to give employment. Then, if a mill 
becomes unviable, it is because its machinery is 
junk, its liabilities are too much. But what are 
its other assets? Land is there, and it is one 
very important asset. Land is given to every 
private sector company at subsidised rates by 
the Government to put up an industry. If the 
industry has gone sick, the land belongs to 
that industry; it does not belong to that 
entrepreneur. For that, if some changes in law 
are required, I submit, please make them; but 
do not tell us that land belongs to the State 
Government and the State Government 
should come up with that policy. I request the 
Minister to enact a legislation that for all sick 
units which the Government takes under re-
habilitation, the ownership of land will vest 
with the Government, and the tirst lien to any 
profit on that land belongs to the workers who 
have toiled on that land ... 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): He is not less radical than we are. 

103RS-9 
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SHRI KAMAL MORARKA: I do not 
understand what stops us from enunciating 
this principle. The other day, in reply to a 
supplementary question that I asked, Mirdhaji 
said that this is with the State Government 
and they should come up with this proposal. 
Excuse me for saying it. No State 
Government will come forward with this kind 
of a package. There are lobbies working. In 
Bombay, I can tell you, there is a strong 
lobby of builders who are interested that a 
mill should shift from there and a 
multistoreyed building should come up for 
private profit. I am sorry. There cannot be a 
greater social sin than allowing a mill land in 
Bombay to be used for any purpose unless the 
rehabilitation of workers takes place. And I 
am saying it with a full sense of responsibility 
that definite programmes and plans can be 
made in Bombay where every worker 
employed for the last 15-16 years can get 
gainful employment either on rehabilitation 
of the mill or by putting up industrial sheds 
and starting different industries there in the 
same place and giving employment to same 
workers. Unless the Central Government 
takes it up strongly, I am afraid this cannot be 
implemented. Same storry you will find in 
Bombay, in Ahmedabad  and other places.  
Land at 

U»er places may not be as expensive as in 
Bombay. In the very capital, under your very 
nose in Delhi, we have the DCM. The land is 
not going to fetch less than Rs. 500 crores for 
the owners. If I were a part of the 
Government, which claims to be a socialistic 
Government, certainly, I would say, in regard 
to the Rs. 1300 crores of loss by the NTC 
mills, the best thing to do is to take over 
another sick unit. Just one unit would wipe 
out this much loss. But our policy seems to 
be, when the units become sick we take over 
the liabilities but assets we leave for others. 

AN HON. MEMBER: Only sickness is 
taken over. 

SHRl KAMAL MORARKA: I am sony, 
this is not conducive to the prudent use of 
public money. Instead of that, the lesser evil 
would be to let the sick units go, to let them 
die. At least, the private entrepreneurs would 
face the wrath of the workers. Let them 
handle the workers. Here, we are taking the 
onus of the workers on us and we are not able 
to give them employment because of lack of 
resources. 

This is one solution for units which are 
totally not viable but where the land is 
expensive. There are other units. Mr. Jadhav 
has made a very forceful plea for labour co-
operatives. I see no reason why labour co-
operatives cannot succeed. The co-operative 
movement has got a sort of mixed pattern in 
this country. In Maharashtra, it has 
succeeded. In Karnataka, it has succeeded. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): That can be done only when the 
mills are nationalised. Because if you 
nationalise, it is at book value; otherwise, it is 
at cost. Mr. Minister, an ex-Minister of 
Maharashtra came to meet me. He also met 
you. He said that they are prepared to run the 
mills on cooperative basis. But first of all, the 
Government should nationalise them. If the 
Government does not nationalise the mills, 
they have to pay the market price. I think the 
Government can decide on these lines. The 
States are prepared to run the mills on a co-
operative basis provided they are nationalised 
so that they can get the advantage 

SHRI RAM NIWAS MIRDHA: NTC 
mills are prepared to offer themselves for 
labour co-operatives anywhere. They are 
already nationalised. No liabilities. They can 
start un a clean slate. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): They have to be nationalised first 
and then they can be handed over to co-
operatives. 
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SHRI RAM NIWAS MIRDHA: The 
Maharashtra Government have not come up with 
any concrete proposal.. I am all for it. But 
nationalisation should not impose any burden on 
us. We are against nationalisation. The textile 
policy clearly says so. No more nationalisation. 
That would answer Mr. Morarka's question also. 

SHRI   KAMAL   MORARKA:    Mr. 
Mirdha is so good that he agrees with everything. 
But this does not solve our problem. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): He says that the State Government have 
not come up with any proposal. 

SHRI KAMAL MORARKA: This is exactly 
my point. The State Government will never do it. 
Unless the Central Government takes a strict... 

SHRI RAM NIWAS MIRDHA: Land is a 
State subject. Do you mean to say that the 
Central Government should take over all the 
lands in the country? 

SHRI KAMAL MORARKA: Of sick units. If 
you bring forward such a legislation, I do not think 
the non-Congress(I) States woujd oppose it. A 
legislation in regard to the sick units only vesting 
the land in them for the purpose of rehabilitation. I 
do not think anybody will object. 

SHRI RAM NIWAS MIRDHA: Ne more 
nationalisation, conditions or no conditions. 

SHRI KAMAL MORARKA: This is my 
objection. I am not against nationalisation. But I 
am for rationalisation. 

SHRI RAM NIWAS MIRDHA: We are not 
for nationalisation as of now. 

SHRI KAMAL MORARKA: This is the 
trouble. You have nationalised hundred and 
you are stuck with them. 

SHRI RAM NIWAS MIRDHA: That is why 
no more nationalisation now. 

SHRI KAMAL MORARKA: You want to 
lock the stable after the horses have bolted. 

SHRI RAM NIWAS MIRDHA: If there is 
no additional burden to the 
Government...(Interruptions) Compensation for 
nationalisation. What do you do for that? Co-
operatives come much later. 

SHRI KAMAL MORARKA: Compensation 
for what? One rupee. 

SHRI RAM NIWAS MIRDHA: Com-
pensation for nationalisation. We have to 
compensate the sick units. If the cooperatives 
are prepared to... 

SHRI KAMAL MORARKA: Mirdhaji, let me 
complete. In the case of units which have 
become sick, the value should be one rupee. Units 
which belong to top industrial houses which have 
got other industries, do not take over. Force 
them to make these units healthy. They have 
got healthier units. If the big industrial houses 
close down their textile mills, I do not think you 
should allow them to do so. I can understand 
the case of an entrepreneur who has no other 
industry. For that you do not need any law. I do 
not have to tell Mirdhaji that if you want the top 
industrialists to play your tune you do not need 
any law. Anybody who has a stake would 
listen to you. 

SHRI RAM NIWAS MIRDHA: You know 
better than me. 

SHRI KAMAL MORARKA: I do. 

SHRI RAM NIWAS MIRDHA: 1 don't. 
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SHRI KAMAL MORARKA: The big 
industrialists in the country have got other 
interests. At every level, they come into 
contact with the Government. They cannot go 
against the will, the political will of the 
Government, provided there is a political 
will. 

SHRI RAM NIWAS MIRDHA: Do you 
mean to say that we should resort to arm-
twisting in an illegal way? 

SHRI KAMAL MORARKA: For a 
national purpose, yes you are doing it for your 
party. 

SHRI RAM NIWAS MIRDHA: There is a 
rule of law in this country. Do not forget 
that. (Interruptions) 

SHRI KAMAL MORARKA: Suffice it to 
say, I am talking of the socialistic pattern; I 
am talking of the Industrial Policy Resolution 
authored by Jawaharlal Nehru; and I am talking 
of the Industries (Development and 
Regulation) Act, 1951. Textile is in Schedule 
A. It is the responsibility of the Central 
Government to regulate and develop the 
industry. In the path of regulating and 
developing the industry, if any legislation 
comes in the way, it is our business to amend 
that law. And in a democratic society, I do not 
say you should harrass anybody, not even the 
big business houses. There is Art. 3IC.If a 
smaller part of the community is hurt by any 
amendment done in the interest of the 
community, we should not grudge it. That was 
what Jawaharlal Nehru stood for. That is what 
we, in our student days, were attracted to. But 
if today it is changed, the Government should 
tell us ( that. 

And finally, I would like to submit that 132 
mills are sick. Case-by-case, the Government 
should finish this problem, in a time-bound 
programme of three months or six months. 

On land, I am still not satisfied. The first 
lien on the valuable land would be 

that of the workers of the company. For that, 
whatever legislation you want to bring, please 
bring it; otherwise what will happen is that the 
land will go to builders and the workers will 
have to go home. It is the most sinful act that 
our generation can do and future generations 
will not excuse us for that. Thank you. 
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[The Vice-Chairman, (Shri B. Saytanarayan Reddy) 
in the Chair.] 

DR. YELAMANCHILI SIVAJI (Andhra 
Pradesh) : Sir, on three occasions the textile 
policy was announced by the Government of 
India way back on August 1, 1978, on March 9', 
1981 and the latest policy that is in vogue on 
July 26, 1985. In all these policy statements, the 
Government stated that pre-eminence of the 
cotton will be maintained and the sickness of the 
industry will be reduced; rehabilitation of those 
who lose their jobs will be taken care of and the 
per capita availability of the cloth will be 
enhanced. As per the statement of the Minister 
all these enunciations have proved to be wrong. 
The authors of these documents conveniently 
missed the figure of the per capita availability of 
cloth. As per the statement of the Minister when 
compared to 1984-85, in 1987-88 the per capita 
availability of cloth in this country has been 
reduced.   No doubt,  the  price  of 



 

cloth has increased by 18 per cent since 1985, 
but at the same time the price of cotton has 
not been enhanced in proportion. Seventy two 
thousand employees lost their jobs as 
sickness has increased. As per the statement 
of the hon. Minister, about 140 units as on 
today have closed down. On the other hand 
the Minister has stated that the availability of 
cotton in the country is 1.02 lakh bales. I do 
not know Wherefrom the Government has got 
these figures? The Cotton Advisory Boards do 
not maintain any figures at all. For figures they 
depend on organisations like the Indian cotton 
Mills Federation and the Cotton Association of 
India. So, instead of depending on them for 
figures, they can as well prepare their own 
statistics. They are having a galaxy of officers 
sitting in the Textile Miinstry and in the 
Boards. They can prepare them. 

If I remember correctly, the very next day 
when Mr. Mirdha took over as Minister for 
Textiles, he announced a long-term export 
policy for cotton. He had stated that five lakh 
bales of cotton will be exported every year, 
but his statement shows that one lakh bales of 
cotton have been imported. What is this? I fail 
to understand. These are all self-contradictory 
statements. So, what I would suggest to the 
hon. Minister as well as to the Government is 
to withdraw the existing textile policy. The 
Government need not wait for the Abid Husain 
report. It may take any number of months or 
years and I don't think the report will carry any 
weight. Abid Husain and his team did not visit 
any place and they did not elicit any opinion 
from the cotton growers, handloom weavers or 
anybody else. They are just sitting in their 
rooms and they may submit their report in due 
course. But I do not attach any importance to 
it. In this land of Mahatma Gandhi I am sorry 
to state in my part of the country, especially 
in Guntur and Prakasam districts 43 handloom 
weavers and more than 40 cotton growers died 
because of starvation and 

suicide. I don't know whether there is any 
other part of the society in this country where 
even after 42 or 43 years of Independence 
people are dying because of mass suicide. 
Only cotton growers and handloom weavers 
are commit-tingsuicides successfully in 
Prakasam and Guntur districts as the 
Government has failed to give any relief to 
the cotton growers or to the handloom weavers. 
We have mentioned about this several times 
on the floor of this august House and we 
represented the matter to the Government, but 
we have failed to evoke any response from the 
Government. I am very much doubtful whether 
this Government is sensible enough or not? 
When one part of the society is dying of starva-
tion and is successfully committing suicide, 
the Government is not at all responsive. This is 
the situation that is going on. I need not 
enunciate the history. As you know, during the 
British Raj, the ships of the British were 
carrying shiploads of cloth and other things 
from this land. Since on their way back the 
ships would not float on the sea water, they 
were filling them with salt. 

That is why Mahatma Gandhi launched the 
salt satyagraha against salt import from U.K. 
It is because our country is surrounded by sea 
on the three borders and so salt can be 
produced here as well. So Mahatma Gandhi 
launched satyagraha. In those days the 
handloom cloth produced in our area was so 
fine enough that we could fit the entire saree of 
7 or 8 yards length in small match boxes. That 
was the fine quality of the cloth that was 
produced in Andhra pradesh more so in districts 
like Guntur, Prakasam and Krishna. Now, the 
human tragedy is that the handloom weavers 
are dying. On a survey it is revealed that the 
average family income per month is less than 
Rs. 200 per month in Andhra Pradesh. The 
hon. Minister wrote back to me about a month 
ago that about Rs. 60 lakhs has been released 
towards the relief measures for the handloom 
weavers. It is too small 
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[Dr. Yelamanchili Sivaji] an amount. The 
statement of the hon. Minister shows that 
about Rs.666 crores has been allotted for the 
modernisation of the textile industry but Rs. 
60 lakhs has been given to the handloom 
weavers. What is this discrimination? The hon. 
Minister himself states in his statement that 
the employment potential in the handloom 
sector has increased from 72.76 lakhs to 84.22 
lakhs. So for 85 lakh people Rs.60 lakhs has 
been allotted and for a handful of the textile 
mills Rs. 666 crores have been allotted at a 
differential rate of interest of 4 per cent which 
is repayable after 20 years or so. So I must say 
allowing the cotton growers, allowing the 
handloom weavers to die and to end their life is 
not justified in these days when the 
Government is enunciating the so called 
socialism. A Committee was appointed, headed 
by Dr P.D. Ojha, Dy. Governor of the Reserve 
Bank of India. He came to all parts of our 
districts. He came to Guntur district and 
enquired and submitted a report and that report 
was also a very vague report and without any 
substance. I do not think that Dr Abid Husain 
report is any better than that. Dr Ojha said that 
the loans extended to the cotton growers 
should be resheduled without any interest 
concession, without any relief and without 
waiving the principal amount. The Government 
of Andhra pradesh waived the interest 
component extended through cooperative 
banks to the cotton growers. We appealed time 
and again to the Government of India: Why 
not you extend the same facility for the loans of 
the nationalised banks? The nationalised banks 
are having thousands and thousands of crores 
of rupees at their disposal or else the 
Government of India can put up additional 
capacity in the Nasik press to print the notes as 
they are doing when there is deficit financing. It 
is not a big job for them. It is unprecedented 
and never in the history of the world such a large 
number of people committed suicide. So what I 
would like to suggest is that you extend the 
facilities as the Government of Andhra 
pradesh did and similar principle can be 
applied 

by the nationalised banks. We are doing it in 
several other sectors. 

I had put a question in the Rajya sabha and 
the hon. Minister was kind enough to give a 
reply that the State Bank of India 
is financing some pickpocketers in the bid to 
rehabilitate them at a differential rate of 
interest. The State Bank of India financed 48 
pickpocketers to the tune of Rs. 5000 each at 
the interest rate of 4 per cent. Why not the 
same facility be extended to the cotton 
growers and the handloom weavers? That is 
my question. When pickpocketer are eligible 
and when prostitutes are eligible at differen-
tial rate of interest through the nationalised 
banks the same facility you are not prepared to 
extend to the cotton growers and the handloom 
weavers. What a funny thing is going on, I do 
not understand. 

The Cotton Corporation of India was 
started in this country to stabilise the market 
to save the fanners from the middlemen, but 
the Cotton Corporation qf India has done 
precious little to save the cotton growers. 

The Cotton Corporation of India has made 
some profit onlv in Andhra pradesh out  of 
their  purchases.   But  the  CCI 
never enters the market and it always 
competes with the middlemen to exploit the 
fanners. I would like to suggest to the 
Government that you advise the Cotton 
Corporation of India to enter the market, to 
stabilise the price and encourage the farmers. 
That should be our policy. As you know, Sir, 
every 3 Kg. of cotton eives rise to 2 ke. of seed 
and one kg. of lint and 1 kg. of lint gives rise to 
8 metres of cloth and the cloth that is 
produced from the cotton grown in Andhra 
Pradesh, especially in Prakasam and Guntur 
districts, is selling at Rs. 20 per metre. Out of 
Rs. 160, the poor farmer is not getting even 
Rs. 18 for which the millers get about Rs. 5 or 
Rs. 6 in the form of seed. So, my humble 
submission is, out of Rs. 160, please see that a 
reasonable share, that is at least 15 per cent 
goes to the cotton 
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growers who are the suppliers of raw material. 
Unless that is done, unless that safeguard is 
provided in the system, I do not think you are 
going to solve the problem. You may be 
solving the problem of big industry, you may 
be solving the problem of textile mills. Textile 
industry is the mother industry in this country. 
I know, the lobby is so powerful and day in and 
day out, the textile lobby is working around in 
the Central Hallf ind moving around your 
Ministry. But the poor cotton growers cannot 
come to you (Interruptions). My submission is 
that you help the farmers. Qut of Rs. 750P 
crores allotted as modernisation fund, nothing 
is allotted to ginning and pressing mills. You 
know cotton is being exported from this country. 
But several times, the cotton bales that were 
supplies from our country were sub-standard. 
There is no quality control in this country. The 
export department can issue any certificate even 
for Rs. 10. It is so easy to get a certificate from 
the Agmark department and the exporters put 
sticks in the bales, nails, rats, chappals and 
what not.# So, what I would like to suggest is 
you maintain some quality control. You main-
tain a stable policy of export of cotton, you 
give some relief, you supply yarn as well as dye 
to the handloom weavers at subsidised price. 
When this policy was enunciated on 22nd June, 
1985, 22 items were earmarked exclusively for 
the handloom sector. But the mill industry, the 
textile industry, had got it stayed in the Supreme 
Court and the Government is not serious 
enough to get the stay vacated in the Supreme 
Court. Your counsel colluded with the industry 
and they are prolonging the case in the Supreme 
Court and the Ministry is not serious to see that 
the stay is vacated. Otherwise, the handloom 
weavers would not have died by committing 
suicide. I would like to suggest to you to 
introduce compensatory cash support for the 
handloom exports. Your Handloom Export 
Corporation is there, then the Handicraft and 
Handloom Export Promotion Council is there. 
What are they doing? What is the NTC doing? 

What is the Commerce Ministry doing? 1 
cannot understand. In all the capitals, you are 
having the telex facility but you cannot get the 
orders. There is no dependable and stable 
export policy for the handlooms and cotton. 
What I would like to submit is that unless that 
some positive thinking takes place in the 
Ministry of Agriculture, in the Ministry of 
Textiles, in the Ministry of Commerce as 
well as the Ministry of Finance, the problem of 
cotton growers as well as handloom weavers 
will continue to worsen and I will not be 
surprised 1 if during the next year or the 
coming two or three years, the situation 
worsens and many more cotton growers and 
handloom weavers starve and die in this 
country out of unnatural deaths. They will 
forced to commit suicide and all this will be 
due to the inefficiency of the Government. 
Thank you. 
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SHRI ASHIS SEN (West Bengal): Mr. 
Vice-Chairman, Sir, please permit me to 
speak slowly as I am not well, and I will 
take some time. 

THE VICE-CHAIRMAN (SHRI B. 
SATYANARAYAN REDDY): If you want, 
you can come to the front and speak. 

SHRI ASHIS SEN: The hon. Minister has 
referred to jute industry. The issue we are 
discussing now has got two parts, jute and 
cotton textile. The note that has 

been given by the hon. Minister gives a picture 
that everything is very nice on these two 
"fronts. For jute, I am thankful, he has at least 
mentioned that 4 million jute growing farmers 
and around 2.5 lakh industrial workers are 
dependent on that, and he has also said of certain 
vicissitudes on account of synthetic substitutes 
in the industry which have been fluctuating in 
recent years and the Government has taken 
certain protective measures. I do not know 
what those measures are because he has not 
mentioned it. He has also said that the steps 
taken by the Government include procurement 
of raw jute at minimum support price, but in 
practice we do not find any reflection of that. 
Again he has said that the package of 
measures announced by the Prime Minister in 
September 1986, on the eve of the last 
election, for long-term development of the jute 
industry as a whole is under different stages of 
implementation. But what we find today is — 
as I am sick today — more and more units of 
the industry are turning sick or are made sick. 

For the jute industry, the source of supply is 
the raw material, the jute fibre, and then 
whenever the material comes in the market, the 
millowners do not purch ase it. The idea is to 
create a glut in the market and that is made full 
use of by the millowners to push down the price 
of the raw jute, with the result that the farmers 
do not get return for their produce, not even to 
cover their cost of production. But if what the 
Minister has said, had been the correct position, 
why should the Jute Corporation be there? If 
the Jute Corporation has been set up, is it only 
to have an office and occasional work? If the 
Jute Corporation takes up the responsibility for 
taking over the entire jute coming into the 
market — I mean the raw jute — then the 
millowners will not have the opportunity to 
play their game with the jute growing farmers, 
and the farmers will be greatly benefited. That is 
one social task.for the benefit of the farmers, 
and the Jute Corporation of 
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[Shri Ashis Sen] India couid do it. under 
the auspices of the Government of India. 

There have been lots of closures and 
lockouts, as a result of which, more than a 
lakh of jute workers are jobless. In spite of 
that, the protective measures sought to be 
taken remain only on paper, and not in reality. 
It is because the jute industry units are 
misusing funds; the owners are misusing this 
money. Resources of the mills are also being 
misused by them and are being siphoned off to 
other avenues where they have got their inter-
ests and they are thus killing the jute 
industry. 

What are the basic reasons? Introduction of 
bulk handling of various commodities in 
developed countries, introduction of synthetic 
bags in developed and developing countries as 
. packaging material and introduction of paper 
bags in substitution of jute, lack of develop-
ment in agricultural marketing and processing 
of jute in India and some sort of an artificial 
crisis created by the jute magnates, have 
become periodical phenomenon for exploiting 
the jute growers against their legitimate 
demands and rights to wages and other things. 

Now, synthetics is one issue which has come 
as* one of the maladies for the jute industry. 
Once it was in the papers also and I want to 
ask the same question. Can't the Government 
say that certain organisations like the Fertilizers 
Corporation, the Food Corporation, sugar 
industry and even those in public sector should 
make use of jute bags instead of synthetic bags 
or paper bags? That will create a demand for 
jute. 

Sil, in August, 1987, the hon. Minister said 
that one of the reasons for closure of the mills 
is labour trouble. I come from an area which is 
surrounded by jute mills, on both sides of the 
river Hooghly. Now, is it true? Is he in a 
position to say so, that labour trouble is the 
cause, mill by mill, unit by unit? Can he say 
that the 

crisis has arisen because of labour trouble? 
The reasons lie elsewhere. Either the 
Government is not taking note of them or 
they want to wink over it because the jute 
magnates may be financing the ruling party for 
the. elections. 

SHRI SANTOSH BAGRODIA: No. 

SHRl ASHIS SEN: May be or may not be. I 
am not sure. But I can say that it has been 
reported in the newspapers that the sugar 
magnates of U.P. have said that they can 
contribute Rs. 20 crores to a certain political 
party if increase in price is allowed. I am not 
mentioning the name of the political party. 
You can infer it. 

SHRI SANTOSH BAGRODIA: Not the 
Congress(I). 

SHRI ASHIS SEN: It is not true that 
because of labour trouble this is happening. 
The crisis is not only in West Bengal alone. 
There are also other States. Assam, Tripura, 
Bihar, U.P., Andhra Pradesh etc. We cannot 
brush aside this problem. You cannot brush 
aside this problem simply by saying that 
something is being done year after year. The 
problem is still continuing. No solution is in 
sight. This sector is an important foreign-
exchange earner. Do we not have the 
responsibilty to see to it that this industry is 
put on proper health? 

The crisis is there only in our country. But 
look at Bangladesh. There is no crisis. It is a 
booming industry there. There is a little 
distance away, Vietnam is there. We are told 
that they are establishing new jute mills. No 
problem is there. They are setting-up new 
mills. But in our country, where the industry is 
traditional and it has been there for the last 
hundred or hundred and fifty years, we are 
facing crisis. The Government is not in a 
position to see that this problem is solved. 
Why is such a situation? The jute mag 
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nates want to kill the industry. They want to 
swallow the industry. They want to deprive 
the workers of their wages. They do not pay 
even the provident fund deposit. They do not 
deposit even the insurance cover not to speak 
of the gratuity. I do not know where the money 
goes. Is it that the money is diverted to some 
other units or it is utilised for some other 
purpose? I do not know where this money 
goes. 

Sir, those people who are directly con-
tributing to production of the industry have 
given memoranda. They want that the mills 
should be nationalised. You may say that you 
do not have the money for nationalisation. 
Nationalisation does not necessarily mean 
that you have to pay money to those who have 
committed fraud, to those who have 
swallowed money and who have made these 
mills sick. It is not necessary that they should 
be paid the compensation here and now. They 
need not be given compensation now. They 
can wait. 

As I said, there should be immediate 
nationalisation of the jute industry. There 
should be purchase of raw jute and finished 
products by the J.C.I. There should be a 
complete ban on the import and use of these 
granules, synthetic raw materials, in 
replacement of jute bags. You should 
consider, at least, some of these suggestions. 
You have got to provide funds to the Jute 
Corporation of India. This has got to be done 
and the mill-owners should not be given the 
liberty to put down the price. Closed and 
locked-out mills should be reopened with full 
employment pending nationalisation. 
Arrangement should be made for deposit of 
provident fund including the arrears. All these 
things are there. The price of raw jute should 
be fixed in consultation with the organisations 
of farmers, peasants, and it should not be 
arbitrarily fixed. The concerned Governments 
should have a say in regard to the research 
institutions and other things. This is in regard 
to jute. 

Now, I would like to mention something 
about cotton. You have the new textile policy. 
The high price hike in the cotton yarn has led 
to a disastrous effect on the handloom and 
powerloom workers who lost their jobs. The 
widest ever displacement due to closure of 
80-90% of the handloom and powerloom units. 
It has been stated by the Minister that there has 
been a lot of improvement so far as the textile 
industry is concerned. Thirty lakh new jobs 
have come! As Mr. Morarka has pointed out, 
Wherefrom these 30 lakh new jobs have come, 
I do not know. Is he wilfully or unwittingly 
misleading the house by making such 
statements and giving such figures? When the 
people of our country are getting very limited 
quantities of clothes, there have been schemes 
and efforts on the part of the Government for 
export of garments and clothes. Why when the 
majority of our people are naked and they do 
not even have the minimum quantity of 
clothes? We find that the per capita production 
of cloth in 1964-65 was about 15.2 metres. In 
1986-87, it has come down to 10.64 metres. So 
far as man-made fibre is concerned, it has 
come down to 4.4 metres. So availability to 
the people is getting reduced. At the same 
time, the poverty of people is not allowing 
them to get it. 

What about janata cloth? Can we not give 
sufficient subsidy so that janata cloth is 
produced and mills are allowed to continue 
like that instead of going in for sophisticated 
synthetic fibres for export purpose? This is for 
wider profits of the mill-owners and not for the 
benefit of the poor people of our country. Scrap 
this National Textile Policy. Nothing short of 
that can pave the way for resolving the present 
catastrophe and crisis in the textile industry. I 

There is invasion of polyester. The prices 
of cotton, silk staples should be reduced and 
these should be supplied to the weavers 
through the public distribution system. 
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[Shri Ashis Sen] 

You should ban the export of yarn. Let the 
yarn be made available to my country's 
weavers. In the note we find that some market 
development assistance schemes for the 
handloom sector are to 
be   introduced   from   this   year ........... Two 
minutes more, Sir,....We get a rebate of 20% 
so that the bulk of the handloom products are 
marketed for about 30 or 40 days a year. One 
of the items is for review of rebate for the 
handloom industry. It is sought to be reduced 
from 20 to 8% • If whatever is given by way of 
subsidy or in the nature of rebate is to be 
reduced, indirectly it means that the purpose is 
not exactly for improvement and development of 
the handloom and powerloom sector but 
something else. Otherwise we are not in a 
position to understand this. 

Can the Minister give an assurance that in 
this consultative team that will be there, the 
concerned State Governments will be 
associated for the market development 
assistance scheme and other assistance schemes 
for the handloom and powerloom sector? Will 
the Minister please assure us that the concerned 
weavers organisations and the concerned State 
Governments will be associated with that? 
Can he not give interest-free loans of Rs. 15-
20 thousand to the weavers. How many 
hundred of crores of rupees we are giving by 
way of subsidy and writing them off from the 
nationalised banks? 140 mills are closed. The 
plight is there for everybody to see. The 
question of amalgamation is there. Thirteen 
hundred crores of rupees is the accumulated 
loss of the NTC. How many hundreds of 
crores of rupees are being written off by the 
commerical banks by giving loans of one crore 
and above to the monopoly houses? Can we not 
force them by confiscating their properties to 
bring that money back so that at least 260,000 
workers of the textile industry or even the NTC 
can be provided with funds? 

5.00 PM 

Do away with the corrupt and notorious 
sections of management. You are protecting 
them. Throw them out. Then the NTC units 
will naturally become a really viable 
proposition with the association and 
participation of the workers and unions there. 
For this I want to make a suggestion. 

Rs. 750 crores have been earmarked for 
modernization. The sanctioned amount is Rs. 
660 crores. We do not know how much is 
utilized. Sometimes the issue is projected by 
the Government as one between the mills and 
the handlooms as if there is a conflict between 
the two. Who is giving more production 
?...(Interruptions)... I would request that the 
concerned unions, weavers' organizations and 
peasants' organisations be taken into 
consideration for representation on proper 
committees to see that these things are done 
properly so that attempts are made to solve 
the crisis. 

Thank you, Sir, for giving me a little more 
time. 
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wages to workers and revenue to Government 
and blocking of the suppliers' dues of the order 
of about another 60 crores of rupees. 

Sir, while the Central and the State 
Governments have taken several measures to 
revive the industry, the crisis pervading the 
industry has been deepening so fast that the 
process of revival has not yielded significant 
results so far. There is no denying the fact that 
there is tremendous potential to increase the ex-
port of textile products and we can put the 
industry on sound footing. However, in order to 
impart lasting vigour and strength to this 
industry and to rectify the situation, it is of 
paramount importance that constant and 
coordinated steps should be taken immediately. 

Sir, the Abid Hussain Committee was 
constituted to give a new direction to the textile 
policy. To a question answered in this House, 
the hon. Minister has replied to me that the term 
of Abid Hussain Committee has been further 
extended. I hope when the Abid Hussain 

Committee submits its report, the textile policy will 
come as a measure of relief to the textile workers 
and to the textile industry. Sir, I would like to 
mention five points for the   consideration   of  the   
government. Sir, since the closed textile units 
cannot be revived, it is both essential and desirable 
to ensure substitution of economic activity by 
setting up major public sector units    in   or   
around    big   cities   like Ahmedabad so  that-the  
existing  infrastructure can be effectively utilised 
and unemployed labour could be  absorbed. The 
second point is that non-viable units and 
particularly non-viable portion of the activities of 
the viable units should be permitted to be closed 
down.  Thirdly, debt equity ration of the banks, 
margin on advances' be reduced, and financial 
assistance be given by the banks without undue 
delay. Fourthly, Sir, considering the huge needs of 
funds for modernisation, larger amounts be 
allocated for the 

SHRI RAOOF VALIULLAH (Gujarat): 
Mr. Vice-Chairman, Sir, the textile industry 
in the country and particularly in Gujarat is 
facing an unprecedented crisis for the last 
few years. Many mills have closed down in 
the recent past and a few more mills are 
facing an extremely difficult situation. 
Therefore, definite and corrective measures 
are required to be taken by the Government 
to remedy the situation. 

lt may be pointed out that out of a total 
of 140 mills lying closed in the country up 
to the end of December , 1988, nearly 30 
mills are in Gujarat alone. This is adversely 
affecting the economy of the industrial 
centres like Ahmedabad and Baroda. The 
widespread economic ramifications of this 
development can be realised from the fact 
that this has resulted in a loss of production 
of nearly 300 crores of rupees, unemploy-
ment of about 50,000 workers, loss of 
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interest so as to impart health and viability to 
this industry within the shortest possible time. 
Budgetary support may also be given to 
facilitate acceleration of the process of 
modernisation. Sir, under the Textile 
Modernisation Fund Scheme, there are four 
applications pending from Gujarat involving 
an amount of Rs. 61 crores. The government 
may consider, and it can direct the Industrial 
Development Bank of India to expeditiously 
dispose of these four applications. Sir, the 
fifth point is about (he payment of legal dues 
to workers of closed units. Sir, they must be 
made expeditiously. Payment under the textile 
workers' rehabilitation fund scheme should 
also be implemented on the appointment of a 
provisional Liquidator, and the benefit of this 
scheme should extend to the cases of partial 
closures and shrinkages. Lastly, coming to the 
point of the textile workers' rehabilitation fund 
scheme, Sir, there was a proposal to amend the 
Industrial Disputes Act for this purpose. I 
would like to know whether this proposal is 
being considered by the Government. Sir, only 
prompt and positive remedial measures will 
enable the textile industry to come out of the 
present crisis and, therefore, it is highly 
essential that immediate effective steps be 
taken to put the textile industry on a sounder 
basis so as to enable it to serve the country 
and its people effectively and efficiently. 
Thank you, Sir. 

THE VICE-CHAIRMAN (SHRI SATYA 
PRAKASH MALAVTYA): Now, the 
Minister. 

SHRI RAM NIWAS MIRDHA. Mr. Vice-
Chairman, Sir, I am indeed very grateful to 
the hon. Members for their very informed and 
knowledgeable contribution to this debate 
which concerns two industries which are most 
vital to the national economy in every sense of 
the word. The number of people they em-
ploy—from the raw material grower to the 
worker, to the distributor, and to the 

retailor—is very large and I have no 
hesitation in saying that these two industries 
play a very vital role in our scheme of things. 

Sir, I will start with jute though there is a lot 
of common factors involved in our approaches 
to jute as well as textile industry. The 
problems of grower in jute and cotton are 
about the same, and it is the same with the 
rest of the industry. But, for convenience of 
argument, I will start with jute and try to say 
what we have done to improve the working of 
the jute industry. Well, Sir, the Prime Minister 
took a very special interest in the problems of 
jute industry. 

It was his personal initiative that made us 
evolve a number of schemes, the type of 
schemes which had never been attempted 
before. He declared that there should be some 
special development fund for jute industry. 
Then there is the Jute Modernisation Fund of 
Rs. 150 crores and Special Jute Development 
Fund of Rs. 100 crores, 25 per cent of this 
Special Jute Development fund is devoted to 
agriculture, which again is the concern of the 
Textile Ministry in a strictly limited way. We 
in this Ministry believed that unless jute 
production increases, unless quality of jute 
improves, the industry cannot prosper or go 
further whether it is for domestic consumption 
or for exports. So, one-fourth of this was 
allocated to agricultural sector, to the research 
institutions of the Government of India under 
the Ministry of Agriculture, to the organ-
isations of the State Government of West 
Bengal and others, and the whole idea is that 
we should go to the root of the whole matter 
and see that the jute producers benefit from 
this. 

The other aspect of the Special Development 
Fund, which I will now touch upon very much 
here, is regarding product diversification. We 
believe that a long-term view of the future of 
jute industry has to take note of diversified 
use of the jute. Just think of the old ways 
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of packing, hessian, wheat bags, and all that. 
Though that will, for a long time, continue to be 
the bulk production of the jute industry, new 
areas have to be found out, have to be carved 
out for trying to export high-value items in 
jute. Therefore, our research and development 
efforts take this into conisideration and Rs. 10 
crores for this aspect have been set apart. 
There are a number of schemes for the benefit 
of labour. I join the two things together, that 
is, textile and jute, When I say that there will 
not be any nationalisation of the mills. I am 
not saying anything new. Our 1985 textile 
policy clearly states that some mills may be 
closed, and nationalisation is not the way for 
those mills. But at the same time, almost in 
the same breath, it has been observed that our 
main concern is not that the mills run or not 
but what happens to the labour which gets 
affected when mills are closed, this was our 
paramount consideration and still remains so. 
and, therefore, for that, under special 
development scheme, we had a number of 
schemes: labour rehabilitation scheme in 
respect of closed mills — Rs. 10 crores; labour 
rehabilitation scheme relating to modernisation 
— Rs. 22.50 crores; part payment of 
outstanding dues to workers in respect of PF 
and ESI linked modernisation — Rs. 16 crores; 
training and bank finance schemes for jute 
industry — Rs. 5 crores. Similarly, in the 
textile side, we had a number of schemes for 
rehabilitation of labour and one of them was 
that in a closed mill, the labourer will get 75 
per cent of his monthly earning in the first 
year, 50 per cent in the second year and 25 per 
cent in the third year, in addition to what his 
statutory dues and other requirements and 
benefits were there. As I mentioned in my 
original statement, only Rs. one crore and Rs. 
33 lakhs have been utilised for this purpose for 
only one mill in Ahmedabad. I have constantly 
taken up this matter with the concerned au-
thorities, with the Chief Minister pe-son-ally, 
that three mills in Tamil Nadu, one more   mill   
in   Gujarat   and   three   in 

Maharashtra can straightaway take advantage 
of this scheme and I am anxious that at least 
these dues should be settled as early as 
possible and we have funds for this which we 
hope will be utilised. 

We are liberalising this scheme somewhat 
so that we can step up the disbursement under 
this. There was another suggestion. Hon. 
Members want that there should be further 
liberalisation. They said that if there is a 
partial closure, say, a weaving section wants 
to close down, it should also come under this. 
This is a good suggestion. We can consider this 
so that relief could be provided and the 
labour does not go out of employment. 
Therefore, this aspect, the future of labour, is 
very much in our mind. 

If you take the textile sector as a whole, 
there are a lot of conflicting interests. This is 
obvious from the observations made by hon. 
Members. Some Members said that the 
powerloom sector which is the biggest one, 
accounting for more than half of the cloth 
production in the country, should get all the 
assistance in every possible way. Another 
sector says >that no more assistance should be 
given to the powerloom sector because it 
would displace the handloom people, that it 
would affect the handloom workers. The 
problem in evolving a satisfactory textile 
policy is how to reconcile these conflicting 
interests in a way that makes for national 
good. 

It has been said that the cotton producers 
should get more prices. Or, there is a demand 
that they should be allowed to export. There' 
is the demand from the Maharashtra 
Federation that they should be allowed to 
export ten lakh or more bales of cotton, this 
would result in rise in the price of cotton in 
the domestic market and consequent rise in 
the yarn price. This would directly affect the 
handloom and powerloom weavers. Therefore, 
Sir, the question is where we draw the line. 
The line can be drawn in a way as the  
Government  is  doing.   We  fix  the 
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minimum support price for cotton and jute and 
give an open-ended commitment to the 
producers that whatever they may produce the 
Government stands committed to buy all the 
produce that they can offer at the support 
price which is increasing every year. Jute 
prices have been increased. It has been 
recently announced, Cotton prices, last time, 
have been increased to a very large extent. 
Last year, fortunately for the growers and for 
all of us, prices ruled very much higher than 
the minimum support price. As a result of this, 
this year, we expect a very large crop in both 
the sectors, jute as well as cotton. We are in 
touch with the respective Governments to see 
that procurement efforts are stepped up and 
we will do everything possible. 

It was mentioned that the statutory cover by 
the Jute Corporation of India is not there. But 
it does not mean that the Commitment to buy 
jute in an open-ended manner has ceased. It is 
not so. There is a misunderstanding here. I 
would like to remove this. The Jute 
Corporation of India would buy as much jute as 
is offered so that the producers do not suffer. 

Mention was made about ginning also. This 
is one aspect of modernisation. After 
production, ginning comes. Our ginning 
technology is very antiquated. We are starting 
with the co-operative ginning factories first. We 
are in touch with the National Co-operative 
Development Corporation and other financing 
agencies to see that they start with the co-
operative ginning mills so that lot of fibre is 
obtained and good quality cotton is ginned not 
only for export purpose but for domestic 
consumption as well. 

 

 

Coming back to jute again. Again, there is 
some misunderstanding here. It has been 
stated that the National Jute Manufactures 
Corporation which runs the mills in West 
Bengal-is not buying jute from the JCI. It is not 
so. I wish the hon. Member from West Bengal 
who claims to take interest in jute and to have 
some expertise in jute had ascertained the facts 
first. Again a wrong impression is sought to be 
created that the JCI would not buy whatever is 
offered because the statutory cover is gone. 

I mentioned it last year and I mentioned it 
on other occasions also and I repeat it that 
statutory cover or no cover, the Jute 
Corporation of India stands committed to buy 
any amount of jute that will be offered at the 
mimimum support price. We are prepared to 
open more centres. We have requested the 
State Governments to strengthen their coopera-
tive structure. We are financing the 
cooperative sector of the State Governments 
by way of loan etc. for godowns and other 
things. If the cooperative societies are 
prepared to open more purchase centres, we 
are prepared to use them. 

Another thing that was said was that the 
National Jute Manufacturers Corporation does 
not buy from the JCI. This Corporation buys 
only from the JCI. Sir, this type of 
misinformation should not be allowed to 
remain in their minds and I would like to 
clear this right away. 

Then it was mentioned, why not have 
monopoly procurement of jute? Well, Sir, as 
Mr. Jadhav said, Maharashtra Government has 
this scheme. The Congress(I) Government   in   
Maharashtra   has  been 



 

having it for a long time. And the socalled 
progressive government of Wes"t Bengal has 
never thought of monopoly procurement of jute. 
Let them follow Maharashtra's example and we 
are prepared to help them in the same way as 
we are helping and assisting them. But the 
West Bengal Government has not shown any 
interest in the future of the jute industry. Even 
now it charges sales tax. Jt uses the jute 
industry, from the raw material onwards, to 
charge sales tax and other taxes as a source of 
revenue. And then it blames the Central 
Government for every thing. We are spending 
hundreds of crores in financing, even by 
entering the market. I take this opportunity to 
appeal to them ... (Interruptions) 

SHRI MOTURU HANUMANTHA RAO: 
Maharashtra is a very rich State. They can 
afford to do it. West Bengal is a very poor 
State. It does not have enough resources and 
you are not helping them. 

SHRI RAM NIWAS MIRDHA: It is not a 
question of resources but of intention; it is a 
question of priorities. 

SHRI  KAMAL MORARKA:   On  a 
point of order, Sir. It is a Call Attention Notice 
on textile and jute industry. West Bengal. 
Government is not represented ... in this 
House. 

SHRI RAM NIWAS MIRDHA: But 
Members from West Bengal are here. 

SHRI KAMAL MORARKA: The Minister 
said that I take this opportunity to tell the 
West Bengal Government. Please da not take 
this opportunity. The Industries (Development 
and Regulation) Act is there. You see it. 

SHRI VITHALRAO MADHAVRAO 
JADHAV: If any State says that there should1 
be monopoly procurement and if the Centre 
does not accept it, then they 

can blame the Central Government. But they 
do not put forward that demand, in fact they 
do not want to do it. So they cannot charge the 
Central Government. Where is the question of 
richness and poorness? 

 

SHRI MOTURU HANUMANTHA RAO: 
The new textile Policy is putting them in a very 
bad situation. In Andhra Pradesh itself, 
handloom workers are starving. The cotton 
growers are starving. 

THE VICE-CHAIRMAN (SHRI 
SATYA PRAKASH MALAVIYA): 
There is no point of order, you have not 
raised any point of        or- 
der. . . Mr. Hanumantha Rao, take your seat ... 
.1 have ruled that out of order, (Interruptions) 
Let- the Minister conclude. 

SHRI RAM NIWAS MIRDHA: I will not 
take much time of the House. I will just 
mention of a couple of things about jute. 

Jute exports at the time formed a very 
substantial part of country's exports, but now 
our exports of other commodities have risen 
very much. But that does not mean that we are 
trying to neglect exports of jute. Actually we 
have a scheme by which losses in exports are 
shared between the STC and our Jute Manufac-
turers Development council and we want to see 
that our exports are also competitive. 

6.00 P.M. 
So, whether it is Bangladesh or any other 

country—some mention was made 
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about the ideal situation in Bangladesh—
again I don't want to comment on what is 
happening in other places. Just to give one 
example, in Bangladesh there is no minimum 
support price for jute, which means that the 
jute grower there is not at all protected. But we 
have done a number of other things by which 
we can say that it is in our interest and it is .our 
policy that the jute grower, exporter and 
manufacturer, everyone, gains down the line 
and, therefore, we have taken a number of 
steps in this respect. 

A number of suggestions were made by Mr. 
Bagrodia, and one particularly about the 50 
kg. bag. We are already considering it. The 
changeover would have a lot of repercussions 
on the economy, but we do intend to seriously 
consider this and to make a small beginning at 
the earliest possible time. 

As regards finance for the jute industry, 
therd~are set norms of the Reserve Bank of 
India-how this industry has to be helped by 
way of finance, etc. And the same thing I will 
say for the textile industry also, and whenever 
a request is made for concessional finance 
lower rate of interest, etc., these are matters 
of viability. If the industry can be made 
viable, can be made to return the loans, etc., 
the working capital and other loans, it is for 
the financial institutions to judge the viability 
and take whatever action.... 

SHRI SANTOSH BAGRODIA: What 
about import of jute? 

SHRI RAM NIWAS MIRDHA: Import of 
jute is something which we will discuss on 
some other occasion. We want our home 
industry, the industry here, to produce more 
and better type of jute. That is ourfirst priority 
and, if the need comes, we can consider "it 
later. For example, even in cotton, because of 
the high prices of yarn which were hitting the 
handloom industry, we imported one lakh 

bales of cotton, again much to the charging of 
cotton producers. But we did it and used it 
specially tor Having cheaply am tor the 
handloom sector. So, if need be, the same 
thing could be considered for jute also and 
nothing is ruled out so far as that is 
concerned. Sir, I will leave this point here. 
Then there were a number of other useful 
suggestions made by honourable Members 
which, as I have promised, I will certainly 
consider. 

In the textile industry there are three broad 
sectors-the handloom sector, the power loom 
sector and the organized sector or the 
composite mill sector or whatever you might 
call it. Handlooms has a very special place in 
our scheme of things and we mean to give it all 
protection. The number of people employed is 
very large, it gives employment to the poorer 
sections of our people, minorities, backward 
classes and others, and we want that they 
should be strengthened to the extent possible. 
Handlooms has a very important place in our 
cultural heritage, something that we have 
inherited for more than a thousand years, and it 
is a cultural legacy which we do not want Jo 
lose. So, from the cultural point of view as 
well as the economic point of view as well as 
the employment point of view, from every 
angle, handlooms has a certain place of 
priority in our scheme of things. 

Sir, mention was made about the reservation 
order and again doubts were cast on the 
Government that we are not serious. Sir, we 
passed a reservation law that these varieties of 
cloth can be produced only in the handloom 
sector. It is being objected to by the power 
loom people, mostly, and by the mills also to 
some extent. Hundreds of cases are filed all 
over the country. We went to the Supreme 
Court and reqested... 



 

SHRI RAM NIWAS MIRDHA: I said that 
we went to the Supreme Court and requested 
them-please call all these cases from the 
various High Courts to the Supreme Court and 
decide once for all because otherwise the whole 
thing will continue for years together and 
things would not go on. Then we requested our 
Attorney-General to specially and personally 
represent us in that case. In this context to say 
that the Government is not serious, is most 
unfair. We are very serious and I repeat now 
that this reservation order would be contested 
and is being contested. There are a number of 
other schemes and the handloom sector would 
always get priority in our scheme" of things. 

Sir, distress of growers and handloom 
weavers in Andhra Pradesh was mentioned. 
The moment we came to know about this-the 
State Government asked for an assistance of 
Rs. 60 lakhs-we sanctioned the whole amount 
in no time. All the money they wanted for 
relief, we gave it to them. 

So, from every point of view, whenever we 
come to know the problems of the handloom 
weavers, if it is by way of yarn prices, we 
import cotton; if it is for immediate distress, 
we give them money. 

Another thing, Sir, is, in the last two, three 
years there has been drought in our country. 
For the first time we have evolved a scheme 
for giving drought assistance to handloom and 
handicraft people. The basic thinking is that 
they should not be compelled to work less 
than digging tanks. They are skilled people. 
They should be made to work in their homes 
in the craft in which they are experts. So, for 
the first time it was done on the initiative of 
our Ministry. We had to convince a number of 
other Ministries and organisations with this. I 
am again 

thankful to the Prime Minister that this was 
not only accepted in principle, but the 
scheme was launched, it was sent to the state 
for handicraft artisans as well as handloom 
weavers so that in times of drought we could 
provide relief to the extent possible. 

About the National Handloom De-
velopment Corporation a mention was made. 
Ansari Saheb may not be satisfied with its 
working. Here also the purpose is to supply 
raw materials, particularly yarn, dyes, 
chemicals etc. to them, and that is what we 
propose to do. 

Then the question of powerloom comes. 
Powerloom produces at least half the cloth in 
our country. Whether we like it or not, 
whether some Members like it or not, it is 
playing an important role in the production of 
cloth in our country. Up till now it has been a 
completely dispersed sector. We are advising 
the State Governments and the organizations of 
powerloom people to get together and organize 
themselves into co-operatives so that any 
assistance that we want to give, it is easier to 
channel through them. Again we have written 
on a number of occasions to the Chief Ministers 
and requested our friends who are active in the 
co-operative sector to organise powerloom 
workers so that we can give them assistance. 
We have established the powerloom service 
centres for upgradation of the technology, for 
giving new design to the powe*rloom sector 
and for the first time we have thought of giving 
working capital to powerloom people which 
was done never before. For the first time 
again we are financing establishment and 
modernisation of the powerloom sector. The 
Reserve Bank has agreed to this. 

So, the powerloom sector with all its 
previous and present controversies, we want 
it to run efficiently. There are a lot of poor 
and other people engaged in this, and we will 
do everything possible that we want to do. 
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of sick mills comes all too often. Here our 
approach, as I said at the beginning, is that 
we do not want to nationalise the sick mills or 
the mills which fall sick. But, so far as 
reviving them with the help of labour and other 
organisations is concerned, we have a very 
open mind, as I have always said. I have had 
discussions with the leaders of our trade union 
movement in the various trade unions in our 
country that they should assist us in this 
respect and see that labour takes some 
responsibility in running these mills. We are 
prepared to help them in every possible way. 
If they want to take loans and set it up in a 
private way, we are prepared to help them. If 
they want to run the mill in a co-operative 
way, we are prepared to help them. I think, to 
this approach some response will be received 
from our friends. But, here, as I said, our 
problem is that the labour, displaced labour 
should get a fair deal. They should be helped 
to tide over this crisis, find new avenues of- 
employment, and we should see how that can 
be done. 

A number of suggestions were made about 
Ahmedabad particularly, and various 
suggestions were made by Mr. Raoof Valiullah 
and Shri Mirza. We are very much conscious 
about the importance of Ahmedabad so far as 
the textile industry is concerned. It is not only 
the pioneer in this respect, but the industry 
plays a very important role in the economic life 
of the city and all the surrounding areas. 'But, 
here again my priority would be to giving relief 
to unemployed labourers. I want the co-
operation of the State Governments. This 
time the Gujarat Government, if our friends do 
not object, should come up with proposals for 
at least orte mill which is ready to do this. If 
they come with any proposition of a tripartite 
nature about co-operativisation, anything, we 
will be willing to consider it. 

 

 
I don't 

want to hold the House for long. I have 
mentioned about handlooms and power looms, 
I will go back to cotton growers now.. Here 
also there is no question of our disagreeing to 
continue with the monopoly procurement 
scheme. It is a scheme which has helped the 
growers in a 
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number of ways.  We  have  helped the 
Maharashtra Government... 

SHRI VITHALRAO MADHAVRAO 
JADHAV: You have not said anything about 
the Khandesh mill's problems. 

SHRI RAM NIWAS MIRDHA: A lot of 
mills are facing problem. And as I said short of 
taking oyer, I will give any assistance. 

Now, I come to the point that has been raised 
about the closed mills and surplus land. 
Morarka Ji has said... 

DR. YELAMANCHILI SIVAJI: What 
about cotton growers? 

SHRI RAM NIWAS MIRDHA: A mention 
was made about it. 

Our policy so far as the surplus land of NTC 
and other mills is concerned is that we should 
dispose them of if it is not needed for the 
mills. Now, what is the condition for disposal 
of mills? For NTC we have laid down certain 
guidelines that it should go to financial 
institutions and to public sector undertakings 
and to things like that. So far as private mills 
are concerned, we are governed by the same 
thing, because different State Governments 
have different laws so far as land utilisation is 
concerned. We believe that surplus land which 
is available with a particular mill should be 
disposed of, but the money should be used for 
rehabilitating that mill and not to siphon off in 
any other way. It can be put in a separate fund 
which can be used for the promoters 
contribution for modernisation schemes. It can 
be used for strengthening other sections for the 
working of this, but in particular, there should 
be no objection to the sale of surplus land 
which is available to the mills. But how we 
do it? It depends on the... 

SHRI KAMAL MORARKA: I have one 
humble suggestion to make. If the land of a 
mill is really expensive, then 

why don't you nationalise it? You don lose 
money. 

SHRI RAM NIWAS MIRDHA: We don't 
nationalise to make money. We nationalise 
with a social purpose. 

SHRI KAMAL        MORARKA: 
Nationalise it to protect the workers and to 
protect the property. 

SHRI RAM NIWAS MIRDHA: There are a 
couple of matters which I would like to touch 
upon.  (Interruptions) 

Import of silk was mentioned. There is a 
shortage of silk in our country. We are 
increasing silk production in our country, but 
still a great shortage of it remains. We used to 
make up shortages by importing silk from 
China with whom we are now having some 
difficulty. They have changed rules and have 
increased the prices tremendously. But we are 
in touch with them and we would like to import 
to make up the deficiency. 

As regards silk production in UP and in 
other States, we are really serious that silk 
production in the country is increased. That 
again because it gives employment to poorer 
people, tribal people and those living in 
backward areas. Mulberry growing is not a 
difficult proposition. The State of Karnataka 
has made progress in this direction. It has given 
prosperity to a vast number of people. 

U.P. does not even produce on per cent of 
the total needs. So, I have taken it up with the 
UP Government at various levels and we want 
that not only in UP, but in all other States silk 
production should be increased. We are just 
sending a Rs. 500 crore scheme to the World 
Bank for development of sericulture for the 
sanction of development project of sericulture 
final negotiation is going to take place in a 
week or ten days in Washington and I hope 
that would also bear fruit so that we can give 
a real boost 
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to the productiom of silk in the country which 
we really need. 

Then a lot of other things. . . 

 

DR. YELAMANCHILI SIVAJI: Tbe 
Minister was about to mention regarding 
cotton growers and suddenly he has deviated, 

THE VICE-CHAIRMAN (SHRI SATYA 
PRAKASH MALAVIYA): We have 
concluded that item now . . . (Interruptions) . . 
. Kindly take your seat. 

RE. SUBMISSION OF BACHAWAT REPORT 

 

SHRI RAOOF VALIULLAH: Mr. Vice-
Chairman, the Minister has categorically stated 
that he is not going to give extension to the 
Bachawat Commission. Now, the hon. Minister 
says that it is under consideration. 

Secondly, I want to know how many times 
this Commission has got extension. Now he 
says that the Commission is going to give its 
report by the 31st May, 1989. What is the 
guarantee that it will submit its report by the 
31st of May, 1989? 

SHRI KAMAL MORARKA (Rajasthan): I 
have got a different point. 

 

 


